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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI

APPLICATION NO. 312 OF 2824 (SZ)

Suo Motu .......Pretitioner
Vy

The Principal Secretary to Government of Tamil Nadu
Department of Environment, Forests and Climate Change
& Ors .... Respondents

REPLY AFFIDAVIT FILED BY ADDITIONAL RESPONDENT NO.9

I. Jijn V.8, s/o V.R Sreenivasan, aged 47 years residing at Vazhoor House,
Vemballur PO, Kodungallur, Thrissur District- 680673 having come to
Ermakuiam do hereby solemnly affirm and state as follows:

1. [ am the authonized signatory of M/s Kovalam Resort Pvt. Lud
which owns the 9" Respondent. T know the facts and circumstances of the
casc. 1 am competent to swear to this affidavit having been authorized to do

50,

2. It is imperative to lay the facts of the case as in necessary for a
proper adjudication of the Fis. [t s most respectiully submitied that the
answering is operated by M/s Kovalam Resort Pvt. Ltd, The 9 Respondent
is a renowned 5 Star luxury beach resort hotel located atop a cliff in
Kovalam, Thiruvananthapuram, Kerala. Spanning over 50 acres, it is a key
contributor to Kerala's tourism and economy, the 9" Respondent has been
honoured with several awards and accolades for its eco-friendly operations
and commitment to preservation of the environment, including from the
Umited Natiens Environment Programme (UNLP) for contribution to the

“Plant for the Planet: Billion Tree Campaign™ for planting trees and

For KOVALAM RESORT PRIVATE LIMITED
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catalyzing environmental action in the service of the Earth and for the
benefit of humankind.

Ever since its commencement, the answering 9% Respondent has
heen operating in due compliance of all Jaws and afler abtaining all
permissions and sanctions are mandated in law. Accordingly, the answering
9% Respondent had applicd for renewai of Integrated Consent to Operate to
the Kerala State Pollution Control Board in respect of the subject hotel and
the same was issued by the Board on 23.04.2024 which was valid upto
30.06.2028, but has now been revoked vide order dated 10.01.2025. A true
copy of the Intcgrated Consent to  Operate  (Renewal)
No.KSPCR/TV/ICO/10029949/2024 dated 23.04.2024 is annexed herewith

and marked as Annexure R%a)

[t is submitted that being a 5 star Luxury hotel ireating a large
number of guests, large quantities of waste both Bio Llegradable and non
Bio Degradable waste are generated. These inchude discarded waste like
discarded fabrics, plastic wastes, used footwear ctc. As a committed
corporate entity, the answering 9 Respondent has sct up an mternal system
10 take care of the waste disposal requirements, and thus the answering 9™
Respondent has setup an eflicient solid waste management system. It also
operates a Bio-Gas Plant with a capacity of 500 kg for disposal of wet

waske.

It is a matter of record that the Thiruvananthapuram Municipal
Cotporation has authorised and approved various agencies including the
Sunage Fco Systems (P} Lid o dispose the waste materials rom various
entities in a scientific and eco-friendly manner. A true copy of work order
No. HI19/50258/18 dated 03.02.2024 issucd by Thiruvananthapuram

For KOVALAM RESORT PRIVATE LIMITED
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Municipal Corporation appointing Sunape Eco Systems (P) Ltd along with
its English Translation is anncxed herewith and marked as Annexure R9(b).
Most importantly, Sunage Eco Systems (P} Ltd is also authorised by the
Kerala State Pollution Control Board for storage of waste scrap and the said
authorisation issued by the Board is valid till 31.05.2037. A true capy of
registration issued by Thiruvananthapuram Municipal Corporation 1o
Sunage LEco Systcms (P) Lid dated 14.07.2022 is annexed herewith and

marked as Annexure R9(c). Also, certain groups including Haritha Karma

Sena working under the local self-government collects non-biodegradable
waste from houses and cstablishments and entrusts the same to Sunage Eco
Systems (P} Ltd. However, so far as the answering 9" Respondent is
concerned, due to the quantity of waste produced every day. the Haritha
Kamma Sena is ill-equipped to handle the samc and therefore, the 9
Respondent was constrained to hand over the same directly to Sunage Eco
Systems (P) Ltd which undisputedly is the approved agency of the
Caorporation 10 dispose the wasle. Accordingly, the 9 Respondent had been
handing over the waste to them for past several years and further renewed
the agreement with them on 20.10.2024 cntrusting the collection and
disposal of wastc generated in the Hotel. A true copy of the Contract for
Clearance of Dry Garbage dated 20.10.2024 berween the 9* Respondent and
Sunage Eco Systems (P} Ltd is annexed herewith and marked as Annexure
R9(d). As a matter of record, MYs Sunage Ecusystem Private Limited has
been levying and collecting charges from us for the past several years at the
rate of Rs. 6 per Kilogram, which is higher than the rate fixed by the
Corporation.

6. The present proceedings have arisen on the basis of media reports

that there was dumping of biomedical, food, plastic and other wasie in

For KOVALAM RESCRT PRIVATE LIMITED
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Kodanganallur and Palavoor villages of Kanyakumari, Tamiinadu. It was
alteged that the waste dumped contained certain discards believed 1o from
Regional Cancer Centre Trivandrum (RCC), Credence Hospilal-
Multispecialty Family Hospital and [VF Centre {Credence Hospitals) and
the hotel of the 9" Respondent. When the casc was taken up by this Hon’ble
Tribunal on 19.12.2024, it was submitted by the Counscl for Tamil Nadu
Pollution Control Board that 2 letter has been issued on 18.12.2024 ta the
Kerala State Pollution Contro! Board requesting to initiate action against
Regional Cancer Centre Trivandrum (RCC), Credence Hospital-
Multispecialty Family Hospital and IVF Centre(Credence Hospitals) for
illegal transponation and dumping of biomedical waste and also againsi the
9" Respondent. Consequentiy, this Hon'ble Tribunal passed an order da:ed
19.12.2024 directing to implead the answering 9% Respondent as well as
RCC and Credence Hospitals as additional respondents and to remove the
wasle dumped at the site within 3 days and further posted the case W
- 23.12.2024.

It is most respectfully submitted that the answerning respondent has
no role in the alleged dumping of waste Kodanganallur or Palavoor villages
of Kanyakumari, in as much as this Respondent entrusts the waste generated
in the Hotel to Sunage Fce Systems (T} [.td, which is the agency approved
by the Thiruvananthapuram Municipal Corporation and the Kerala Stale
Poliution Control Board for disposal of the waste. Once the said wasle is
collected by this agency from the hotel of the answering 9" Respondent, we
retain no control over the agency or its aciivities or its method of disposal.
The absence ol any rale to this answering Respondent has been established
beyond any doubt in the enquiry conducted by the Tamil Nadu Pelice

pursuant to the subject incident. Further, the Kerala State Pollution Control

For KOVALAM RESORT PRIVATE LIMITED
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Board, becing fully satisfied that apency approved by the
Thiravananthapuram Municipal Corporation namely, M/s Sunage Eco
Systems (P) Ltd was alone responsible for the alleged dumping of the waste
in Kodanganallur and Palavoor villages of Kanyakumari, has adopted
punitive action against them including cancellation of contract given by
Corporation 1o Sunage Eco Systems (P) Ltd, wvide Order No.
AH/19%/22306/23 and H19/50258/2018 dated 01.01.2025. Consequenilty,
there can be no doubl thal the answering Respondent has invelvement in the
alleged dumping of waste in Kodanganallur and Palavoor villages of
Kanyakumari. However, the Kerala State Pollution Control Board has now
revoked the consent to operate issued to the answering Respondent, vide
order dated 10012025 The answering Respondent has submitted its
responsc to the said revocation order by detailing the infrastructure presently
available in the Hotel for waste disposal and those in the pipeline, with an
unconditional commitment to ensure that there is no improper handling of
waste n the Iotel and that the additional facilities now being setup will
further ensurc that the Hotel activities are fully compliant with the
Environment (Protection) Act as well as the applicable Waste Management
Rules and other allied laws. We have commiticd to the collection,
segregation, storage, handling, and disposal of solid waste in accordance
with the Solid Waste Management Rules 2016. At the source, we scparate
biodegradable waste from non-bjodegradable waste. Additionally, the dry
waste generated from the hotel is being collected exclusively by
Harithakarma Sena. Plastic waste, specifically bottles, is alse sent through
Harithakarma Sena for authorized trcatment. However, as part of the
commitment to a Zero Plastic policy, we are in the process of tnstalling an

‘In-House Glass Water Bottling Plant® to be installed by “Swajal Water

For KOVALAM RESORT PRIWATE LIMITED
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Private Limited”.

As repards the waste nems fike used Diapers, Napkins, used
medicine, the Hotel kas already partnered with “AAKRI Impact Pvt Lid. The
said cntity is now collecting, segregating and disposing of Solid wastce and
huzardous waste in full compliance of the guidelines issued by Kerala State
Pollution Controt Board and the applicable rules. In so far as disposal of dry
leaves including coconut leaves, we have initiated the process of installing
an incinerator equipped with wet scrubber system with a capacity of Rs 150
kg per hour, This technology is most advanced and is certified to be fully
compliant with the standards for incineration set out on schedule 11{C) of
the Solid Waste Management Rules. As regards disposal of food waste
generated in the lotel, we undertake the activity of segregation of the waste
at source. We already operate a biogas plant with a daily capacity of 500 kg
10 proccss the food and vegetable wasic. Any excess wasic is being collected
by Pig Farmers Associalion, an agency associated with SR Green Agency,
Mammotti Building, Choondupatlaka, Kattakada. The said entity is
recognized by the Corporation of Thiruvananthapuram for collection of food
waste. in line with the policy to minimize external wasie disposal, we have
partncred with “SOIL.FARTH’, a company installing food waste converts to
install a ‘Food Waste Converter with a capacity of 1000 per kg per day’. The
facility will be capable of converting food waste into granules which can be
used as manures, thereupen the Hotel will no longer send wasic o any
outside agency but the entire food waste will be converted to granules within
the premises of the Hotel. A true copy of the reply dated 14.01.2025
submitted by thc answering Respondent to the Kerala State Pollution

Control Board is anncxed herewith and marked as Annexure R%e).
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9. ‘the answering Respondent is a responsible entity and has highest

respect for this Hon’ble Tribunal and regard for the orders passed by it
Therefore. the answering Respondent further undertake to exercise full

diligence to avoid any such untoward incident in future and shall act with

utmost carc and circumspection as a responsible entity.

10. For thesc and other reasons to be submitied at the time of heanng, it

is most humbly prayed that this Hon'ble Tribunal may be pleased to accept

the present reply and the submissions of the 9 Respondent, in the intcrest of
justice.

11. All the facts stated above are irue 1o the best of my knowledge,

information and belief.

AT

J/'h
n

. | IMIT
Dated this the 17" day of January 2023 LAM RESORT PRIVATE LIKITED

o

AUTHORISED SIGNATORY

Deponent

Solemnly affirmed and signed by this Deponent, hefure. me on 17th day of
January 20235 in my office at Ernakulam.

Advocate
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KERALA STATE POLLUTION CONTROL BOARD

FILE WO, - KSPOBTVICO! 10029949:2024
Date of issue ; 23-04-2024

INTEGRATED CONSENT TG OPERATE - RENEWAL

Consent No : KSPCB/TV/ICO/10029949/2024

Valid upta : 30/06/2028

Ref.:Consent no. PCBMHOTVMACO-R/ 72018 dated 06/12:2018 valid upto 30:06:2023

The Integrated Consent to Operale issued as per refercnce above to Mis, Kovalam Resort Pyt Lid. |
The Leela Kovalam, A Raviz Hotel. Kovalam Reach, Thiruvananthapuram, kerala, India is hereby
renewed up to 30406/2028 and issued to Mr. Asish Sivan , Kovalam Resort PviLtd., The leela,
Kovalam Beach, Kovalam, Thiruvananthapuran.

The consentis) variation order(s) ¢ited under reference are integral part of this repewal arder and this
order is subject to the conditions stipulated therein and the following modifications’ additions.

. GENERAL

51, No.fliems Description

1. Calegory RED

2. |validity 30/06:2028 "

iR Activily Hotel with 188 rooms, 19 cottages, restaurant 3 nos. conference hall etc.
4, Capital Investmen{Rs. 12925.6899 lakhs

kR Annual fee Rs. 31 R500:-

b Fee remitted Rs 1594375/

7. Fue excess Rs. 1875

8. Renewal Date 30704/2028




2. SPLCIFIC CONDITIONS

2.1 Any change in the unit and machineties/particulars furnished in the application/attachments or in
the identity of the occupierfauthorized agent shall be intimated to the Board within a week and
consent variation shall be obtained.

22 The occupier shall comply with the insiructions Board may issue front time (o time for the
prevention and control of pollution and protection of environment,

7 3 Faor rencwal of the consent in case of continuance of operation of the industry, application in the
prescribed format shall be submitted through the web portal of the Board on or before 30042028,
Late application will be accepted only with 10%(for application before expiry date) & 50% (for
application after expiry date) of vearly fec as late fee .

24 This Consent is granted on the basis of the affidavit.consent enquiry and other documents
furnished by the applicant. I any information Turnished is found [alse, the consent issucd will he
cancelled’ revoked.

2.5 The treated effluent shall be disposed through soak pit.Treated effluent ouly after achieving
prescribed standards shall be reused.

2.6 Lease agreement /consent of Tand owner shall be renewed periodically, fuiling which the consent
will become invalid automatically.

2.7 Propet Solid waste management system shall be provided in the unit, arrangements for colleetion,
segregalion, storage, handling and disposal of solid Wasle including garbage shall be pravided as per
SWM Rules 2016 and the facility shall be maintained properly. Biodegradable waste shall be
segpregated  from  non biodegradable waste al source,Biodegradable shall be (reated in
biohins/aerobinaiogas plants. Non biodegradable wastes shall be disposed to authorised collectors
namely llaritha Karma Sena for the disposal of wastes for authorised treatment.

3.8 Plastic Waste Management Rules, 2016 and amendments shall be followed for the management
of plastic waste, Single use plastic ban as per notifications and Orders for Kerala shall be stricly
followed.

4 G Pollutian control meusures provided in the unit to control air pollution, noise pollution and water
poliution shall be maintained properly and made functional while the unil is in operatior.

2.10 Hygienic condition and good housekeeping practices shall be maintained in and around the unit.

2.11 Hazardous waste generated if any, shall be disposed of in compliance with the provisions of the
Hazardous and other Wastes (Management and Trans boundary Movement) Rules, 2016

2127 Waste batteries shall be disposed ol as per the Batlery Waste Management Rules, 2022,

213 E-wastes shull be disposed of as per the provisions of E-waste management Rules, 20016 and
amendments,

2 14 Environmental statement shall be submitted in Form ¥ for each financial year ending on March
st

2.15 All operational DG scts of capacity 125 KVA and above shall be retrofitted with an Emission
Control Device / Equipment having a minimum specified Particulate Matter capluring efficiency of al
least T0% in § mode D2 cyele for equivalent KVA rating.

2.16 Sewage Treatment Plant (STF) consisting of units having adequate capacity shall be made
functional, as per the proposal submitted along with the application, within 3 months so a5 to
meet the cffluents standards as per the consent. Additional facilities required, if any. to achieve the
standards laid down by the Board wis 17¢13(g) of the Water Act shall also be made along with.

2.17 Sewage treatment plant (STP) shall be comstructed above ground levelicellar room and having
adequate space for inspection and maintaining a minimum distance of 10 logQ (where @ is the
discharge of waste water in m3 /day) from the neares! residencefcducation institution/public




'8

officehospitakplace of worship! similar establishments, There shall be easy access te cach and every
freatment unit for inspection. Sufficient sampling points shall be provided to fuvilitate collection of
samples. Lighting arrangements shall be provided in the sewage treatment plant area. Each and every
sewage wreatment unit shall be labeled.

2.1% All previous consents with all consent conditions shall be attached to online within a month.

All other conditions of the Imegrated Consent to Operate issued as per reference above Teman
unchanged.

b

Signature valid
Digitally si n%SREEKAU; S
Date: 2024 .04 28 17:01:06 15]

SIGNATURE OF [SSUING AUTHORITY

CHAIRMAN

To

M/s Kovalam Resort Pyt Ltd,

The Leela Kovalam, A Raviz |lotel, Kovalam Beach, Thiruvananthapuram, kerala, lndia
E-Mail : enggsecy.tkovitheleela.com

Contact Number (339438099, 939438099

{ This digitally signed document is legally valid as per the Information Technulogy Act 2000
3, For venifying this docemenl please go 1o www.keralapcbonline.com and search using Certificate

Number/Name of the unit’Application Number in “'Certificate Verification™ link in the home page of
the Bourd's Phoenix website.
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Thiruvananthapuram Municipal Corporation

Hi9/50258/18 03/02:2024

Work order

Subject: Thiruvananthapuram Municipality Health Department - Collection of
inorganic waste in the wards under the Municipal Corporation - regarding issue
of work order.

Reference

1. Tender invited by Thiruvananthapuram Municipal Corporation on
2170972023

2. Hen,  Prior  approval dated 08122023 of the Mayor of
Thiruvananthapuram Municipa! Corporation

The rates quoted by you for disposal of non-biodegradable waste items such as
unused waste plastic, used clothes. used chappals, bags. glass waste, thermocol.
cutting cloth, foam, rexine, etc.. which are collected by members of the Haritha
Karma Sena within the jurisdiction of the Thiruvananthapuram Murnicipal
Corporation, based on the tender invited under Reterence Itender . of the itemns
Used Waste Plastic. Used Clothes, Cutting Clothes, 11sed Chappats, and Bags arc
approved as Reference 2 decision of the Honorable Council,

In light of the above, you are requested to emer inte a legal agreement within 3
days of receiving this notice and 1ake necessary steps 10 collect and process the
atorementioncd items at the approved rates of the municipality.

{Notc: The survey number of the waste collection and sorting site, the validity of
the PCB approval for the piant. and the consent numnber must be mandatorily
recorded in the agreement.)




e

Health Officer
Dr.GOPAKLUIMAR.R.S
MBRBS. DPH-TCMC-45777
Public 1eaith Ofticer
Municipal Corporation

Thiruvananinapuram

TO,

SUNAGE ECOSYSTEM{PY1LTD)
VANIVILAKAM.DAY -KARUMOMI PO}
THIRUVANANTHAPLURAM-2

(o)
Ave
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RERALASTATE POLLUTION CONTROL BOARD
AUTHORISATION

FILE NG KSPOBSTV/ A hite Category/108D6036/2022
Brate of fssue - 11-07-2022

Validity  31-03-2037

RECGESTRATION

Relz 1 Your applivietion dared 28-006-2022 far registration.

JoUrculr Son POBTT LA 97 A duted 3 1LUR. T 6

The repsimmion i< ssucd W SUSNAGE BCOSYSTEMS PV BT for their unit with gurvey N
2T L Nalkpe Nemam, Panchayath. Muonicipalite:Corporation -THIR UV ANANTIAPURAM
CORPURATION Tor Storing of waste serap (meral, plastic cte 3 3.33592 Metric Tonnes, day fora
period ol T3 vears, withau shilung the Jocation, a5 i comes under WHITE of the schedube in thy

et woder reforenee 0 The changes, it avy, shidl be repurted o the Bonrd,

(e | L™ 202

To s SUNAGE TUOSYSTEMS P T LT

FUAG 2L AVTTEAML VANIVIEARAM, KARURMAN PO, TRIVANDRUM

Eapy oo GIFOROGTE IS H
PX R A2 PREN NAGAR, KARAMANA PO, TRIVANDRUM. KR ALA- 605007




1=
NP CONDIEIOENS
1. Fhe cutire serap collected and sorted shall be stored in roofed area,
There shali not be any operation of dust or noise generating machinery.
Used Batery or e-waste shall not be collected and stoved.
1 Sorted seeap and rejeets (serap which cannot be reeyeled) shall be handed over to

T P

authorised agencies only,

3. Neeessary arrangement lor [ire-ltghting shall desirably be provided, as per
guidelines ol Depurtnwent of Fire and Safety.

fr. Serap shall ot be stored up to roof level i the shed,

7. No biodegrable waste shall be coilected and stored in the wnil.
Signature vaiid

Digitally signed#y Bin., -
Date: 20220744 11:03:.
SIGNATURE OF ISSUING AT

ENVIRONMENTAL ENGENTT &

“True (oY
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KOVALAM RESORT PVT. LTD
' The Leets Raviz Kovalam
) Thiruvananthapuram - §35 527

Kerala, India
THE LEELA
Phane: (§1-471) 305 1224
KOVALAM : Fax {91-477) 248 1522

ARAVIZ HOTEL

20-10-2024

Mr. George loseph, (Matha Farms)
Sunage Eco Systems [P) Ltd.
TC-56/2013{1) Avittam

Vanivilakam, Punchakiri, Karumom P.0O

Trivandrum

Sub: Contract for Clearance of Dry Garbage

Dear Sir,

Reference to your quotation and further discussion we have had with you, we are
pieased to award you the ahowe contract of clearing dry garbage from our hotel
premises in a daily manner as per terms and conditions given below. [For the period
fram 20th Qctober 2024 to 317 March 2625}

TERMS ANT CONDITIONS:
&r. No tems | Ratein Rs. /Kg
1 Tender coconut shell 5/Kg
Plastic and other dry waste items 6/kg

1. Payment will be paid monthly by the Hotel for lifting of dry garbage frorm the
garbage room and other cutlets. This will also include all expenses incurred by
you towards loading, transparts, unloading etc.

2. Dry garbage will be picked up and cleared daily by 10 a.m.

3. You witl have the garbage checked and cleared through the Hotel Security hefore
inading.

4. You will have to deposit a refundable security deposit of Rs, 10,000/-

5. At the end of the contract the security amount will be refunded against the original
receipt given by the hotel. Neo photocopy will be entertained.

egfance

& In case the Garbage is not cleared by 10 am, another apency will be hired for
and cost if any incurred, will be dehited against your securiy

Reqd, DI ce: Konalam Resort Privale Limited, Times Stuare, “A-Wing* .z‘ i ho, 5-5'
Angheri Kurlg R4, Dpp. Mita| ESTate, Marel, Andheri East, Mumba - 400059, Ha,i_rafhtﬁ'.ilﬂ A
Corporate wdent iy Murnber (CIM); L 55204M 2011 PRC 269986




7. You will be solely responsibfe for the loading and transportiation of the Garbage items
from the Hotel premises hassle free.

08. If the company finds that this contract is subcontracted to any other party, or
misuse, appropriate action w{he taken against you as per company's palicies.

/09 Company will not be responsible once the items leave Hotel premises. You will
ensure safe & ecofriendly transfer of the materials. The Vehicle needs to be coversd
properly. Any complaints from outside agencies will be resclved by you and the hotel
will not be responsible for any breaches occurred at your end.

10. Strictly make sure that no spillage occurs while transporting the garbage from our
prertises to its destination.

11. The contract is valid from 20" October 2024 to 31% March 2025,
12. This contract can be terminated by either side giving 90 days natice,

13. You will be remitting the Invoice to our Accounts Department by next month for the
waork done in the previous month.

14, Alf statutory deductions will be applicable as per law.

Kindiy acknowledge and return the duplicate copy of this agreement as a token of your
acceptance,

Yours faithfulfy,

For Kovalam Resort Pvt Ltd,
The Leela Kovalam, A Raviz Hotel

"

Accounts Manager Furchasé Manager

L

LT

ACCEPTED
Mr. Gegrge Josspk 3
Sunage Eco Systems {P) Ltd,

e




Dry Garbage items

Ermpty Deer bottle
Scrapfassored botties
Emptly Flastic bottles
Cardboarg

Facking woaod

Empty Flastic Can

Serap Tin small

Qil lin 15 kg

Old Mews Paper

10 Old Magazine

11 Used Scap

12 Used Candle

13 Tin 15 kg damaged

14 Empty Mineral water bottle
15  Assored wasle: used flower, slippers, statiorery items ete.

oo~ oo B fa b

Actounts Manager Purchasd Manager

ACCEFTED
Mr. Gearge Josep

S5unage Eco Systems (P} Ltd.

G
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THE LEELA
KOVALAM
A RAVIZ HOTEL

14™ January 2025
To,

The Chairperson
Kerala State Pollution Control Board
Thiruvananthapuram

Madam

Sub: Letter No. KSPCB/ 2089/2024-EE-1 dated 10.01.2025 issued by KSPCB- Reply

1. Kovalam Resort Pvt Lid, operates the prestigious Leela Kovalam - A
Raviz Hotel is a renowned 5 Star luxury beach resort hotel located in
Kovalam, Thiruvananthapuram. Operational for the last more than 50
years and spanning across 50 acres, it is celebrated for its breath taking
views of the Arabian Sea, architectural brilliance, and exceptional
hospitality. As a key contributor to Keraia's tourism and economy, the
Hotel has been honoured with several awards and accolades for its eco-
friendly operations and commitment to preservation of the environment.

2. Ever since its commencement, the Hotel has been operaling in due
compliance of all laws and after obtaining afl permissions and sanctions
are mandated in law. For the present year also, the Hotel had applied for
renewal of Integrated Consent to Operate to the Kerala Slate Pollution
Control Board (hereinafter referred to as KSPCB) and the same was
issued by on 23.04.2024 which is valid upto 30.06.2028,

3. Being a 5 star Luxury hotel accommodating a large number of puests
gvery year, several kilograms of wastc both Bio Degradable and non Bio
Degradable waste are produced. These include discarded waste like
discarded fabrics, plastic wastes, used footwear ctc. As a committed

1he Leela kovalam, A Raviz Hotel, Fharovarantlupyram 605 527 [rdka. Phom, (91 471) 365 1234
A uqit of Kevalam Resort Private Lemited
Ernanl: repany dLicms e helenta.com, winw theleela com
Regd. Oflice: Kowalam Reawt Private Limiled, Tome< Sqoare, “A-Wing™, 2nd Floor Uit Na 2,
Andtheri Kurta &d., Opp. Millal Estale, Marok, andheri 1 acl, Mumbai - 400059, Maharathtog, INDIA,
Corporate [enilty Mumbser [CINY O SS20AMHZET PTC 2639086
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corporate entity, the Hotel has set up an internal system to take carc of
the waste disposal requirements and an efficient solid waste management
system.

. It was learnt from media reports that there was dumping of biomedical,
food, plastic and other waste in Kodanganallur und Palavoor villages of
Kanyakumari, Tamiinadu. The National Cireen Tribunal, Southern Zone
took suc motu cognizance of the issue and directed impleading of our
Hotel as well as RCC and Credence Hospitals as additional respondents
and to remove the waste dumped at the site within 3 days and further
posted the case to 23.12.2024. The case now stands posted to 20.01.2025
before the Hon'ble NGT, Chennai. )

. We have now been issued an order of revocation of consent to operate
dated 10.01.2025 which was received by us vide email on 13.01,2025, It
is noticed that the said revocation is consequent to certain observations
made by the Hon’ble NGT vide its order dated 02.01.2025. While an
inspection was underiaken by the KSPCB of our hotel on 18.12.2024, a
consent revoke intention notice dated 19.12.2(24 was issued to us
alleging dumping of hotel waste, empty tins, used chappels and waste
paper in Thirunelveli district of Tamil Nadu and the said action is in
violation of various rules under the Environment (Protection) Act. To
this, we submitted a reply clarifying that we have absolutely no rele in
the alleged disposal/ dumping of waste in Tamil Nadu.

. It is a matter of record that the Thiruvananthapuram Municipal
Corporation has authorised and approved various agencies including the
M/s Sunage Ecosystem Private Limited to dispose the waste materials in
a scientific and eco-friendly manner. Most importantly, M/s Sunage
Ecosystem Private Limited is also authorised by the KSPCB for storage
of waste scrap and the said authorisation issued by KSPCB is valid till
31.05.2037. Also, certain groups including Haritha Karma Sena working
under the local self-government collects non-biodegradable waste from
houses and establishments and entrusts the same to M/s Sunage
Ecosystem Private Limited. However, so far as our hotel is concerned,
due to the quantity of waste generated every day, the Haritha Karma Sena
is ill-equipped to handle the same and therefore, we were constrained to
hand over the same directly io M/s Sunage Ecosystem Private Limited
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which undisputedly is the approved agency of the Corporation and
KSPCB to dispose the waste. This arrangement has been in existence for
almost 10 ycars and is within the knowledge of the Thiruvananthapuram
Municipal Corporation and KSPCB. As a matter of record, M/s Sunage
Ecosystem Private Limited has been levying and eollecting charges from
us for the past several years at the rate of Rs. 6 per Kilogram, which is
higher than the rate {ixed by the Corporation, At this point of time, it has
come oul in the enquiry conducted by KSPCB as well as Yamil Nadu
Police that the waste from our Hotel alleped to have been dumped in
Tamil Nadu was in fact by M/s Sunage Ecosysiem Private Limited and
not by us. Therefore, the basis for issuance of the consent revoke
intention nolice does not survive as on date in view of the culpabiiity of
M/s Sunage Ecosystem Private Limited having been established beyond
all doubts,

. However, the present consent revocation order is premised on certain
observations made during the inspection conducted in our Hotel. At the
outset, we may most respectfully state that none of these observations
were referred to in your consent revoke intention nolice dated
19.12.2024. Had we been given an opportunity to respond to the same,
we would have been able to provide utmost satisfactory explanation
which would show that there is no violation of the applicable rules.
However, we reiterate with utmost humility that any minor deviations if
existing, shail be rectified immediately to the utmost satisfaction of the
authorities. We take this opportunity to offer sufficient clarifications to
the observations made in your consent revocation order, which may be
considered in extenso to permit us to operate the Hotel,

. As per the consent to operate issued to us, we have committed to the
collection, segregation, storage, handling, and disposal of solid waste in
accordance with the Solid Waste Management Rules 2016. At the source,
we separale biodegradable waste from non-biodegradable waste.
Additionally, the dry waste generated from our hotel is being collected
exclusively by Harthakarma Sena. Plastic waste, specifically bottles, is
also sent through Harithakarma Sena for authorized treatment. However,
as part of our commitment to a Zero Plastic policy, we are in the process
of installing an ‘In-House Glass Water Bottling Plant’ to be installed by
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“Swajal Water Private Limited”. The Plant will be operational at the
* earliest but not later than end of February 2025 thereby completely
eliminating the use of plastic water bottles,

9. Further, as regards the waste items like used Diapers, Napkins, used
medicine, our Hote! has already partnerad with *AAKRIE Impact Pvt Ltd,
The said entity is now collecting, segregating and disposing of Solid
waste and hazardous waste in full compliance of the guidelines issued by
Kerala State Pollution Control Board and the applicable rules.

10.1n so far as disposal of dry leaves including coconut leaves, we have
initiated the process of installing an incinerator equipped with wet
scrubber system with a capacity of Rs 150 kg per hour and same is
expected to be fully operational by 10" February 2025..This technology
is most advanced and is certified to be fully compliant with the standards
for incineratiorn set out on schedule 11(C) of the Solid Waste
Manapement Rules.

L 1. We may respectfully point out that there is no violation of Rule 4{a) of
the Solid Waste Management Rules, and the waste is now being coliected
through Haritha karma Sena, the agency authorised by the Corporation of
Thiruvananthapuram. Further, there is no violation of Rule 4(2) of the
Solid Waste Management Rules for the reasons that we have not thrown,
burn or burried the solid waste outside the premises as by now, it has
been categorically proved beyond all doubt that the waste was dumped
by ‘Sunage Ecosystems Pvt Ltd’ and not by us. In any case, we fully
undertake to excrcisc full diligence to avoid any such untoward incident
in future and shall act with utmost care and circumspection as a
responsible entity.

12.As regards disposal of food waste generated in our Hotel, we undertake
the activity of segregation of the waste at source. We already operate a
biogas plant with a daily capacity of 500 kg to process the food and
vegetable waste. Any excess waste is being collected by Pig Farmers
Association, an agency associated with SR (reen Agency, Mammotti
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Building, Choondupallaka, Kattakada. The said entity is recognized by
the Corporation of Thiruvananthapuram for collection of food waste.

However, in line with our policy to minimize extemal waste disposal, we
have partnered with *‘SOLEARTH’, a company installing food waste
converts to install a ‘Food Waste Converter with a capacity of 1000 per
kg per day’. The facility will be capable of converting food waste into
granules which can be used as manures. This facility is expected to be
operational by 15™ February 2025 and thereupon our Hotel will no longer
send waste to any outside agency but the entire food waste will be
converted to granules within the premises of our fotel.

As regards the observations of made in the consent revocation order of
bags indiscriminately scattered at various places having mixed types of
wasle, It 15 most respectfully submitted that the inspection team was
apprised of the facl that our property which is spread across in 50 acres of
land is not fully enclosed by walls on all sides and therefore the waste
seen discarded may not be actually generated in our Hotel. But, as a
matter of fact, so far as the waste generated in our Hotel is concerned, the
waste is segregated in accordance with the prescribed regulations before
handing over ta approved collection agencies or otherwise utilizing in our
Biogas plant. Additionally, all wastewater is treated in our Sewage
Treatment Plant (STP), and the treated walcr is safely discharged into the
soak pit installed within our premises. However, we once again submit
that all cfforts will be taken to fully ensure that there is no improper
handling of waste in our Hotel and that the additional facilities now being
setup will further ensure that our Hotel activities are fully compliant with
the Environment {Protection) Act as well as the applicable Waste
Management Rules and ather allied laws.

Thank You

Sincerely

(Asish §i

van)




